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[Shri K. C. Pant] 
I am sure that the House will join me in 

congratulating the staff of the Department 
of Atomic Energy who have worked 
sincerely and with single-minded 
devotion to bring this project to fruition 
and in conveying our gratitude to the 
Government of Canada for the assistance 
they have rendered us in this project of 
national importance. 

THE DELHI ADMINISTRATION 
(AMENDMENT) BILL, 1968—conti-

nued. 

"Sir, so far as this question of 
democratic election and all that is 
concerned, as Mr. Chordia has said, I 
may point out that this is not a 
provision only incorporated in this 
Bill. Even in the Union Territories Act, 
where there is a legislative assembly, 
there is a provision for nominating 
three persons." 

"It is not wrong. It means that certain 
interests may not be represented and 
they have to be given representation. It 
is not that there will be all the five 
nominated members." 
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[ repeat, Sir, 
"It is not that there will be all the five 

nominated members. It may be that no 
one may be nominated. The provision is 
an enabling provision to appoint not 
more than five. It may be one, it may 
be two, it may not be anybody. In case 
there are some sections like ladies or 
women or some backward classes, if 
they do not get elected, then it is the 
duty of the Government to see that they 
do not go unrepresented. It is, 
therefore, that this is made." 

"Then Shri Bhargava raised the 
point that those four Executive 
Councillors will be nominated by the 
Administrator. Now, if you have to 
have four people outside the people 
elected, then it is a step liable to be 
criticised. But what the President is 
going to do is to nominate them from 
among the elected members. They are 
the representatives of the people. Out 
of the 42, all the four that will be 
nominated will be elected by the 
people. Therefore, it is not correct to 
say, as Shri Bhupesh Gupta has said, 
that they would be the stooges of the 
Home Ministry, unless the Home 
Minister has a hand in getting them 
elected." 

"You mean that even though the four 
Executive Councillors are' nominated,- 
one of them should be Chief Executive 
Councillor and the. others should be 
nominated on his advice?" 

"SHRI H. K. L. BHAGAT: Yes, this 
gives status and authority to both the 
Executive Council and the Metro-
politan Council and ensures smooth 
working in collective functioning." 

DR. MAHISHI: These four should be 
members drawn from the elected •   
members? 

SHRI BHAGAT: Yes. 
DR. MAHISHI: If the Delhi Cor-

poration in its wisdom has not found it 
advisable to have an elected member 
for Mayorship, how is it you are 
advocating this? Mayor is appointed 
from among the Eldermen. 

SHRI BHAGAT: The same argu-
ment will apply to Parliament. The 
Members of the Rajya Sabha are 
indirectly elected, but there is a diff-
erence between a Nominated Member 
and an indirectly elected Member 
there. In choosing the present Mayor 
arid certain other Mayors previously 
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we acted in the best interests of Delhi. 
It is a question of what you think best 
at a particular time. We are against 
nominated members being put as 
Executive Councillors." 
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If any question arises as to whether 
any matter is or is not a matter as 
respects which the Administrator is by 
or under this Act is required to exercise 
any judicial or quasi judicial function, 
the decision of the Administrator there 
on shall be final. 

 

The Administrator shall preside at 
every    meeting    of    the    Executive 
council. . . 

The functions of the Administrator 
with respect to law and order in Delhi 
including organisation and discipline 
of police force and with respect to such 
other matters as the President may 

from time to time specify in this behalf 
shall be exercised by him in his 
discretion. 

If any question arises as to whether 
any matter is or is not a matter as 
respects which the Administrator is by 
or under this Act required to act in his 
discretion, the decision of the 
Administrator thereon  shall  be final. 
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The question was proposed. 

SHRI H. S. NARAS1AH (Mysore) : 
Sir, as a citizen of India, I feel con-
strained to oppose this Bill for the simple 
reason that under the guise of an 
amendment it seeks to establish a 
virtually autonomous State for itself. The 
Statement of Objects and Reasons given 
makes it clear that the Metropolitan 
Council is sought to be empowered with 
legislative powers. The object that the 
powers and privileges granted to 
legislative bodies of other Union 
Territories should also not be denied to 
the Council, makes it clear that the object 
of the mover is to establish what is 
characterized as a city State in ancient 
concept, not suited to the political 
requirements of any modern democracy. 
Sir, this ambition of establishing a State 
and acquiring autonomous powers is 
rather highly objectionable in the present 
constitutional set-up of our country. 
When there is a growing volume of 
opinion arising in India even to some 
extent regretting the creation of linguistic 
States, this idea of creating a city state is 
most tribal in outlook. And to say, Sir, 
that this area has some individuality of its 
own to warrant the creation of a State on 
the basis of any viability—economic, 
geographical, linguistic or whatever may 
be the test—is most unwarranted as I can 
see from the complexion and the 
character of this important city of India. 
There is nothing regional about it as the 
Notes on Clauses by the mover want to 
charac- 

terize it. This city is what it is, reflecting 
as it does the entire India— its culture, its 
languages and its various aspects. There 
is nothing individual about Delhi which 
would warrant the creation of an 
individualistic State by itself. 

About the regional language which is: 
mentioned as Hindi, here again I want to 
point out, Sir, that this city is highly 
multi-lingual in character; it is bound to 
be multi-lingual in every day of its 
existence, its needs and requirements. 
And to say that the language, of the 
Administration should be Hindi is also a 
matter to be seriously considered. 

Sir, all these aspects of the Bill make it 
clear that this amendment is not so 
innocuous as it appears to be but has. got 
a deep-minded attitude of a growing 
separatist state which, on all grounds of 
reason and politics, I feel I must oppose 
fully. 

Sir, I oppose this Bill accordingly. 
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SHRI G. A. APPAN (Tamil Nadu) : 
Mr. Vice-Chairman, I am bound to make 
certain observations regarding the Bill. 
The objects of the Bill are mentioned 
here : 

"The brief existence of the Metro-
politan Council has shown that the 
Council can more effectively serve the 
people of Delhi if the Executive 
Council is made directly responsible to 
the popularly elected Metropolitan 
Council and in day to day business. 
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[Shri G. A. Appan] it remains free 
from the control of Central 
Government. The powers and 
privileges granted to legislative bodies 
should also not be denied to the 
Council." 

Of course I do not think any of us  can 
deny the soundness of the objects 
mentioned here as far as they are con-
cerned. Mr. Vice-Chairman, the people 
elect their representatives. If the elected 
representatives are not given freedom to 
act in the best interests of the large 
majority of the most common people, what 
is the value of any franchise at all ? Why 
should anybody interfere in the freedom of 
the working of the elected representatives 
? Supposing the elected representatives are 
not behaving in an honest way or are 
behaving in a biased way, then the Central 
Government or the topmost authority has 
a right to interefere. As long as they 
behave in an honest way, the Central 
Government or any other supreme body 
has no right whasoever to interfere. Of 
course, I have been coming to Delhi even 
from 1946. For the last four years and 
more I am here visiting a number of slums 
in Delhi City in the metropolitan area. Is it 
not the duty of the elected representatives 
of this area to provide even the minimum 
amenities of drinking water. In a number 
of areas I have seen. I have written and 
represented to the hon. Minister in charge 
of Housing and but for his help many an 
area would have been denied even 
drinking water. Suppose there is no place 
for anybody to have his abode or 
habitation, the duty of the State and the 
elected representatives is to see that 
provision is made, that places are found 
for settling these people. You konw, the 
three main necessities are food, shelter and 
clothing. Shelter, in the middle, is very 
very important. And in the biting cold in 
the winter season, in the cold season, 
during the hot season, people are not able 
to have their own accommodation an a 
proper way.    Ten    days    back I 

visited four or five slums here. People do 
not have even schools. I have a request to 
make to the Leader of the House here. Of 
course, I had been wanting to write to 
him. But now that he is here when this 
Bill is discussed I would say this. It is 25 
years now. We could not provide even the 
basic elementary education, though not 
for the 8th class, at least for the 5th 
standard. Is it not the duty of the 
Government and of the elected repre-
sentatives of this State also to see that in 
every slum, in every poor locality there is 
at least an elementary school ? Last week 
some police van pulled down a good 
school. I counted 40 boys. I went to the 
police people who pulled down the school 
and asked them not to interefere. On the 
third day their police van has again pulled 
down the school in a slum area when 
there was no cause for it at all. The 
Minister of State is here. I request him to, 
please, listen to me. I am not crying here 
in the wilderness. Will the Government, 
will the elected representatives here, 
come forward to visit all the slums within 
a week or month and find out how many 
slums are denied drinking water or 
elementary schools and will they provide 
elementary schools in every slum locality 
? It is not the duty of the State to help the 
rich people to build up big industries and 
to build big industrial or business houses, 
but the basic minimum amenities of 
drinking water, housing and elementary 
education should also be provided for the 
poor. Of course, the hon. Minister who 
was then in charge of Housing knows 
how the Tamil Nadu Government has 
solved the housing problem for the 
teeming millions in the slums, in the 
juggis as they are called here. Could not 
the Government of India or the 
Government of Delhi come to that stage ? 
Why not they take a lesson at least from 
the Tamil Nadu Government to solve the 
problem of housing and if the Central 
Government is to take the full  reins,  I  
do not    mind    provided 
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they do not interefere with the normal 
duty of the elected representatives. 
Regarding the facilities of travel and 
conveyance, you know, the bus system is 
so poor. Could you not at least increase 
the fleet and the scooterwallas ? The 
scooterwallas here are very very unfair. 
The taxi people are the best people that I 
have seen in the whole of India. Try to 
help the taxi people here to get their 
needs and see that the taxis and the 
scooterwallas do not exploit the people. 
In the buses I have seen number of 
people not getting tickets. Then there is 
the other case. If a conductor wants a 
passenger to buy his ticket he begins to 
quarrel. Therefore, there is so much 
loophole in the matter of ticket booking 
in the buses. The Government should do 
something in the matter. 

Sir, I want that the elected repre-
sentatives of both the Metropolitian 
Council and the Centre should see that a 
detailed estimate and statistics is taken 
about the very, very common man, 
Sadharan Manushya, or the very poor 
man who fs below the subsistence level 
to see that elementary education is 
provided. Then there are any number of 
unemployed people. Would you just start 
some small cottage industry or khadi 
industry or village industries to help these 
unemployed people and also to see that 
the sufferings of these people are 
mitigated and they are put on par in their 
living conditions with the medium or the 
middle class income group ? 

Then, Sir, I want the hon'ble Minister 
in charge to see that every slum, every 
jhuggi and jhonpri is provided with 
drinking water. I see everywhere open 
space still I find horrible conditions in 
slum areas, pitiable condition. They are 
worse than pigs. I have visited a number 
of countries like Afghanistan, Iran, 
Turkey, Kuwait etc. I was in the G.D.R. 
for 22 days. But I could not find there a 
single hut or a hovel or pigs' dens. Is it 
not the duty 

of the Metropolitan Council here and. the 
Central Government to see that these 
jhuggis and jhonpries and slums are 
removed at the earliest ? Can you fix a 
date for this or your promises are mere 
crocodile tears or jocular lip service ? Let 
us be honest. In this-Silver Jubilee Year 
let the Prime Minister of India and other 
Ministers take a vow that they will go and 
settle down in slums in the jhuggis and 
jhonpries, and that every M.P., every edu-
cated man, every officer will adopt a 
small village or a small jhonpri to see that 
they will stand by it. They are spending 
so much. If one Member of the 
Metropolitan Council or Parliament 
adopts a home in the neighbouring areas, 
as his own home, then Gandhiji's dream, 
Nehruji's dream will come true and the 
prophecies and promises of our revered 
Prime Minister, Garibi Hatao, will be 
fulfilled. So whenever the elected 
representatives want to undertake some-
thing constructive let there be no inter-
ference from either the Central Govern-
ment or any other authority. So I support 
the Resolution with this reservation and 
qualification that whatever any elected 
representative body chooses to do 
anything in the common interest or the 
majority common interest, let no' higher 
authority interfere. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala) : Mr. Vice-Chairman, Sir, Delhi 
is the Capital of the country and its 
administration should be carried on 
efficiently and in a democratic manner. 
After all, what happens in Delhi or how 
things happen in Delhi becomes a lesson 
for the rest of the-country. Therefore, its 
administration and its problems have to 
be looked at in a different way. As far as 
our party is concerned, we are against 
Delhi being kept separate as a city State 
because experience has proved during-the 
last few years that Delhi being kept as a 
separate State does not help in solving 
any of its problems. Take, for example 
water supply. Now there will 
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[Shri K. P. Subramania Menon] be 
hardly any Capital in any country in the 
world where such a bad water supply 
system exists. After all, we very often 
take poison in the name of water.   And it  
has been  admitted by    the    Health 
authorities themselves that    the    water 
supply in Delhi is one    of the   worst, 
always      polluted.        Take      another 
problem, the transport problem.    I do not 
think there is any other   city    in India 
where there is such a poor transport 
system.   Even the poor Kerala has got a 
better transport system than what the rich 
Delhi has got.    It is such    a horrible 
mess !    You cannot think    of travelling 
in a bus in Delhi with    any clear idea of 
your safety.     And   how the buses are 
kept—dirty and stinking. I cannot think 
how any Capital    city can have such a 
transport service.      I thought that after 
Mr. Om Mehta took over, the service 
would be a little better. But I find that 
there    is   hardly    any improvement  in  
the  situation.      sThen take electricity 
supply.    That also    is a mess.   There is 
hardly a week when you you do not have 
a power break-down, when you are not 
subjected to all sorts of difficulties, 
especially in    May    and June when 
summer is very hot and you find it 
difficult to live    without    fans. Taking 
all these into consideration, our party  has  
been  demanding  that Delhi should form 
part of a Greater    Delhi State, consisting 
of parts of   Haryana, parts of Western 
Uttar    Pradesh    and parts of Rajasthan, 
the adjacent    areas which may form part 
of a Greater Delhi or Greater Haryana or 
whatever it is ; I do not mind.    But the 
point is, Delhi being kept separate has not 
helped in solving any of its problems.   
Therefore, the best way to find    a    
solution   for Delhi's problems is to 
abolish the Delhi State itself and make it 
part of a wider area with all the hinterland    
which    it serves so that we can have    a    
better planning of its water and electricity 
supply and attend to its problems of urba-
nisation, etc., in a big way and   in   a 
better way. 

Coming to the Bill, Sir, as you know, 
we are always against any bureaucratic 
control over democratic institutions. 
Therefore, some of the provisions which 
Dr. Bhai Mahavir has brought deserve 
very serious consideration and support. 
For example, why should an elected 
Council have any nominated members ? 
We have been against nomination to any 
elected body. Elected bodies should 
always be pure and simple and should 
consist only of elected people. There 
should be no room for any nomination. 

 
SHRI      K.      P.      SUBRAMANIA 

MENON : Why should it be like that ? You 
change the Act.   I have no objection.    
Therefore,  the point    is,    there should be 
no room for any nominated persons in any    
elected    body.      Our democracy  cannot  
be  diluted in    that manner.   The moment 
you start diluting democracy at one stage, it 
gets diluted at every stage.    Sir, the 
Administrator is given overriding powers   
under   the discretion  of the  Central  
Government. Now it is supposed that   the   
Central Government is superior.    I should 
say that the Central  Government    is    the 
worst run Government in this country, the 
most inefficient, the most    bureaucratic.    
Why should we consider that there is any 
particular wisdom in    the Central    
Government ?    Therefore,    to think that 
the people of Delhi cannot elect their own 
representatives is    not correct.    You  
make  a    provision    in the Act 
considering that Delhi is   the capital of the 
country that people from all parts of India 
come here and reside and they may    
require   some    special protection in the 
matter of    language, schools, cultural 
activities,   etc.     You make a provision   
and   provide   some guiding principles.    
But this practice of keeping these powers in 
the Centre or vesting them in a bureaucrat    
who   is nominated by the Centre is 
thoroughly 
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wrong, undemocratic, and such provi-
sions should be removed. Therefore, I 
may not agree with some of the amend-
ments proposed by Dr. Bhai Mahavir, as, 
for example, the question of language. It 
may be true that Hindi is most spoken 
language here. But after all, people from 
all parts of the country come here and 
some of us may not know Hindi, some of 
us may know a little English, some 
people know some other language. There 
is also a considerable Muslim population 
who know Urdu. Considering all these 
things there should be nothing about 
language. One should be free in the 
matter of language. Whatever language is 
sjpoken in the Council or in the 
Corporation, it should be accepted as part 
of the setup in Delhi because the people 
are like that. This is a cosmopolitan city. 
Then, as regards the larger problem of 
Delhi, the only solution for that is to 
abolish the City State and have a much 
wider State consisting of parts of Haryana, 
Western UP and some parts of Rajasthan, 
and merge Delhi in it. In the meantime all 
undemocratic provisions in the present 
Delhi Administration Act by which Delhi 
administration is carried on should be 
removed and under no circumstances 
should a nominated person be put on 
elected bodies. 

SHRI N. H. KUMBHARE (Maha-
rashtra) : Mr. Vice-Chairman, I only want 
to endorse the broad principles underlying 
this Bill, namely, that nominations in any 
form must be done away with. I also 
share the views of other Members who 
have said that in a democratic set-up 
nominations should not find a place. It is 
true, there should be no objection from 
the constitutional point of view. But my 
submission is that we must all look to the 
spirit of the Constitution. I know of a case 
where Shri Rajagopalachari was made 
Chief Minister of the then Madras State. 
At that time he was not a Member of the 
Legislative Assembly. Baba Saheb Dr. 
Ambedkar had then said that 

even though Mr. Rajagopalachari, who is 
not a Member of the Legislative 
Assembly, could be made Chief Minister 
under the provisions of the Constitution, 
but this is not in keeping with the spirit of 
the Constitution. Therefore, I am only 
supporting that relevant amendment of 
the Bill for seeking to do away with 
nomination for this very restricted 
purpose and I only endorse the principles 
underlying the Bill   relating   to   
democratic   election. 
Thank vnn 
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The House    stands    adjourned    till 
11 A.M. on Monday. 

The House then adjourned at 
five of the clock till eleven of 
the clock on Monday, the 14th 
of August, 1972. 

GIPN-S 4-11 R.S.S./72-25-11-72-570. 

 


